
Date:03.05.2021

To

Hon’bleMr.JusticeVipinSanghi

Chairperson,HighPoweredCommittee(HPC)

ExecutiveChairperson,DelhiStateLegalServicesAuthority

HighCourtofDelhiatNewDelhi

Hon’bleMr.JusticeSanghiandMembersoftheHighPoweredCommittee,

1.Theundersignedareconcernedcitizenshavingdiverseexperienceinthe

field oflaw,humanrights,women’srightsand publichealth,and are

writingthepresentrepresentationtobringcertainfactorstotheattention

ofHighPoweredCommittee(hereinafterreferredtoas‘HPC’)andseeking

immediatedirectionsfordecongestionofprisonsinDelhi,toprotectthe

righttolifeofprisoninmates,duringthepresentCovidsurge.

2.ThepresentsurgeinCovid-19casesacrossIndiaandparticularlyinDelhi

callsforurgentanddecisiveinterventionoftheHPCtoensurethatprison

inmatesinTihar,MandoliandRohinijailsarenotlefthelplessandreeling

againstthedeadlystrainsofthevirus.Medicalandexpertopinionsand

instancessuggestthatthepresentwaveofCovid-19inIndiaisevenmore

virulentandfatal.Further,unlikethefirstwavein2020,youngerpeopleare

alsobeingseriouslyimpactedandsuccumbingtothevirusin2021.This

necessitatesthatarevaluationbecarriedoutintheapproachtowards

combatingthepandemicinprisonsbyrevisitingthecriteriaoutlinedbythe

HPCforprisonerstobereleasedonInterim BailandEmergencyparole

from jailsinDelhi.ThepresentwaveofCovid-19isnolongerathreat

merelytopersonsabovetheageofsixty.(NewsreportofTheBangalore

Mirror, published on April 29, 2021 is available at:

https://bangaloremirror.indiatimes.com/bangalore/others/not-so-gentle-

reminder-for-covid-age-is-no-bar/articleshow/82299175.cms

3.Therearealsoreportsofmultipledeathsfrom Covid-19inTihar,andmore

than 250 inmates are reportedly Covid positive,leading to prison

authoritiesseekingreleaseofprisonersonemergencyparole.(A news

reportpublishedbytheHindustanTimesdatedApril30,2021isavailable

at:

https://www.hindustantimes.com/cities/delhi-news/after-4-die-of-covid-19

-tihar-asks-govt-to-allow-release-of-inmates-on-parole-

101619734794079.html)

4.Inviewoftheabove,theundersignedwishtoplacethefollowingissuesfor

considerationoftheHPCsothatnecessarydirectionsmaybepassed:

Congestionandovercrowdinginprisons
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A.TheNationalCrimeRecordsBureauPrisonStatisticsforIndia(2019)

placesDelhi’sprisonsasthemostovercrowdedprisonsinthecountry,

withanoccupancyrateof174.9percent.Theordersfordecongestion

ofprisonspassedin2020bytheHPCstandrevokedasdirections

werepassedbytheHPC,theHon’bleHighCourtofDelhiandthe

Hon’bleSupremeCourtinMarchandApril2021askingallpersons

releasedonbail/paroletosurrender.Asperinformationavailableon

theprisondepartment’swebsite,updatedon20.02.2021,therearea

totalof17,285prisonersinDelhiagainstasanctionedcapacityof

10,026 inmates.Hindustan Timesreportsthattherearepresently

above20000prisonersinthejails(RefertoAnnexureA-2).Further,

another3000+ prisoners are expected to return to the prisons

pursuanttodirectionsfortheirsurrender,whichwouldresultinmore

than23,000prisoners,whichissignificantlymorethandoubleits

sanctioned strength.Jailofficials stated thatthis is the highest

populationofinmatesinthejailtilldate.(Refertonewsreportinpara

3).

B.Theneedforadequatesocialdistancinginprisonswouldnecessitate

atleasta reduction in the occupancyto 50% ofthe sanctioned

capacity–whichwouldplacethenumberofinmatesthatcanbeheld

byfollowingdistancingnormsataround5000,asopposedtothe

present strength of 20,000+ prisoners. This would require

decongestionoftheprisonstobeundertakenatalargescale,without

whichthereremainsalive,realandgravethreatofthevirusspreading

throughoutthejailsandafflictingmanyinmates.Therearealready

reportsof4deathsinTiharinthelastweekduetoCovid-19,and261

inmatesarereportedtobeCovidpositive,alongwith115infectedjail

officials(Refertonewsreportinpara3).Further,afifthCoviddeath-

ofMd.Shahabuddinhasbeenreportedon01.05.2021.(Newsreportis

avaiable at https://www.thehindu.com/news/national/other-

states/jailed-ex-rjd-mp-mohammad-shahabuddin-dies-of-covid-

19/article34456482.ece)

UnitedNationsstatementondetentionduringthepandemic

C.Inajointstatementdated13.05.2020,issuedbyvariousgloballeaders

in the field ofpublic health,human rights and prisoners’rights

includingtheUNHighCommissionerforHumanRights(UNOHCHR),

DirectorGeneralWorldHealthOrganization(WHO),ExecutiveDirector

UNOfficeonDrugsandCrime(UNODC)andExecutiveDirectorofThe

JointUNProgrammeonHIV/AIDS(UNAIDS),ithasbeenstated,

“Inthelightofovercrowdinginmanyplacesofdetention,which

undermines hygiene,health,safetyand human dignity,a health

response to COVID-19 in closed settings alone is insufficient.

Overcrowdingconstitutesaninsurmountableobstacleforpreventing,

preparingfororrespondingtoCOVID-19.

Weurgepoliticalleadersto considerlimiting thedeprivation of

liberty,including pretrialdetention,to a measure oflastresort,

particularlyinthecaseofovercrowding,andtoenhanceeffortsto

resorttonon-custodialmeasures.”
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Copyofthestatementisavailableat:

https://www.who.int/news/item/13-05-2020-unodc-who-unaids-and-

ohchr-joint-statement-on-covid-19-in-prisons-and-other-closed-

settings

UnderTrialReviewCommitteeandreleaseunderSec.436ACr.P.C.

D.TheUnder-TrialReviewCommitteeconstitutedineachdistrictinIndia

pursuanttotheSupremeCourt’sdirectionsinthecasetitledInRe

InhumanConditionsin1382prisons[W.P.(Civil)406of2013,Order

dated31.10.2017]mustalsoplayasignificantroleinensuringthat

persons eligible forthe benefitofSection 436A Cr.P.C.are not

languishinginthejailsinNew Delhi.TheconcernedCommitteesbe

directedtosendthelatestinformationinthisregardtotheHPCto

ensurethatallthoseentitledforreleaseintermsofSec.436ACrPC

areenlargedonbail.

Womenprisonersareavulnerableclassandareatgreaterrisk

E.WhileJailno.6,TiharJail,whichhasacapacityof400inmates,has

440lodgedcurrently;Jailno.16,Mandoli,withacapacityof280,has

210femaleinmateslodgedatpresent.Asperreports,thereare42

CovidpositivecasesinJailNo.6,TiharJail,signifyingthat10percent

oftheinmateshavecontractedthevirus,whichisthehighestrateof

infectioninanyjailinDelhi.(CopyofnewsreportpublishedbyThe

Printdated29April2021isavailableat:https://theprint.in/india/least-

crowded-tihars-women-jail-has-highest-number-of-covid-cases-of-all-

delhi-prisons/647723/)

F.The spread ofCovid-19 is largely aggravated by structuraland

systemicissuesintheprisonincludinghygiene,cleanliness,social

distancing and exposure to common surfaces.While there are

dedicatedwomen’sjails,thatdoesnothowevermeanthatthesaid

jailsisdesignedtomeetthedifferentialneedsofwomen.Itisnot

speciallyequippedtoaddressissuesoffemalehealthandhygiene,

includingreproductiveandmenstrualneedsofwomen.Inanarticle

titled,‘GenderingthePandemicinthePrison’,co-authoredbyoneof

theundersignedpersons,Dr.PratikshaBaxihasargued:

“Womeninmatesinmale-definedprisonsgovernedbymalerulesof

incarceration experience specific forms of discrimination,

deprivation and violence. Their dignity is stripped as

women—menstruating bodies are made to leak and vaginal

infectionsallowedtofester.Theirsoulsbrokenaswomen,withstrip

searchesandcavityprobes. Allwomeninprisonswithoutdistinction

of charge, crime or sentence, whether pregnant, lactating,

menstruating ormenopausal,differentlyabled orailing maybe

thoughtofas“custodial”minorities.”

Copyofthearticleisavailableat:

https://www.theindiaforum.in/article/gendering-pandemic-prison

G.The shared sanitation and hygienic facilities in women’s prisons,
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especiallywashroomswithinadequatefacilitiestomanagemenstrual

needsposesagreaterriskofexposuretotheCovid-19virusinfemale

onlyprisons.Thereisanimmediateneedtodrasticallydecongestall

women'sjailsinthatregard,almosttoanextentthatwashroomsneed

notbesharedbymanyinmates,andtherecanberegularsanitization

ofwashroom surfacesafterusagebyaninmate.Leavingwomen

prisoners atthe mercy ofregularbailjurisprudence while the

pandemicrummagesthroughthejailwouldtantamounttoafailureof

the State’s obligation towards protecting the health ofwomen

prisoners.Inanotherarticle,publishedbyTheIndianExpressonApril

21,2021,Dr.PratikshaBaxistates:

“Forwomen and children,life in Indian prisons means being

subjected to thepatriarchyofcustodialinstitutionsinunusually

cruelways thathave notfound much judicialreflection in bail

jurisprudence.Forbailjurisprudenceisfoundationallyadult,able-

bodiedandmale.Itdoesnotempathisewithwomenandchildren,or

theelderlyand theafflicted.Itdoesnotconsiderthevicarious

liabilityofthestateforthesystemicandeverydayformsofviolence,

humiliationanddeprivationonwomenortransgenderundertrials.

Custodialrape,pregnancy orchildbirth is notseen as cruel,

inhumaneanddegradingtreatmentofwomenprisonersaswomen.

Noraretherightsofchildrenofincarceratedparentsputatthe

centreofbailjurisprudence.Theabjectstateofwomen’sprisons,

whichismuchworsethanmaleprisons,isoftennotseenasa

justifiedgroundforthereleaseofwomenundertrials,evenina

pandemic.”

Copyofthearticleisavailableat:

https://indianexpress.com/article/opinion/columns/bail-

jurisprudence-womens-prisons-judiciary-7282034/

NHRCAdvisories2020

H.It is pertinent to draw the attention of the HPC to the

recommendationsmadebytheNationalHumanRightsCommission

(NHRC).InfurtheranceofitsmandateunderTheProtectionofHuman

RightsAct,theNHRC inordertoassesstheimpactofthepandemic

onrealisationofrightsofdifferentmarginalisedgroupsincluding,

migrantworkers,prisoners,women,disabled,etc.constituted a

“CommitteeofExpertsonImpactofCovid19pandemiconHuman

RightsandFutureResponse”whichincludedrepresentativesfrom civil

society organizations, independent domain experts and the

representatives from concerned Ministries /Departments.On the

basisofthe impactassessmentdonebythesaid Committeeof

ExpertsandtheRecommendationsissuedbyit,theNHRCreleasedthe

HumanRightsAdvisoryonRightsofWomeninthecontextofCovid-19

dt.07.10.2020.Oneoftheundersigned,SarojiniN.awomen’sand

publichealthexpert,wasamemberofthesaidCommitteeofExperts.

a)HumanRightsAdvisoryonRightsofWomeninthecontextofCovid-19

dt.07.10.2020acknowledgesthespecificchallengesuniquetowomen

prisonersandstates,
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“TheCovid-19pandemichasalsoamplifiedthecrisisoftheprison

system andposesspecificchallengestowomeninprisons.Women

donothaveequalaccesstogendersensitivehealthsystems,nordo

theyhaveaccesstoadequatenutritionandprotectionfrom abuse

within the prison leading to heightened possibilities ofsexual

violence.”

b) The said Advisory of NHRC makes the following significant

recommendationspertainingtowomenprisonersduringCovid-19:

“i.Ensurereleaseofallpregnantwomenandwomenwithchildren

from prisoninkeepingwiththeSupremeCourtorderdt.23,May,

2020andtheguidelinesofstates’HighPoweredCommitteeto

decongestprisons. 

 

ii.Equalaccess to gendersensitive health services maybe

provided,including availabilityofa gynaecologistand regular

check-ups.Theconditionsofprisonfacilitiessuchaswashroom

shouldalsobeimproved. 

 

iii.Ensureaccesstoadequatenutritionandprotectionofwomen

from abusewithintheprison. 

 

iv.Women prisonerswith existing health conditionsincluding

mentalillnessanddisabilitiesmaybegivenpriorityinreleasingon

bail. 

 

v.Ensurelegalservices,courtcampsineveryprisonforearly

release.Nowomanshouldbeunabletosecurereleasedueto

theirinabilitytopaysurety/arrangepersonalbonds.” 
CopyoftheHumanRightsAdvisoryonRightsofWomeninthe

contextofCovid-19dt.07.10.2020isavailableat:

https://nhrc.nic.in/sites/default/files/Advisory%20on%20Rights%20

of%20Women.pdf

I.TheHPCforthestateofOdishaon04.12.2020passedadirectionto

allstakeholdersincludingtheprisonsuperintendentstoensurefull

and propercomplianceoftheNHRC’sHumanRightsAdvisoryon

RightsofWomeninthecontextofCovid-19.Copyoftheminutesof

the meeting is available at:https://oslsa.nic.in/wp-

content/uploads/2020/12/minutes-of-the-meeting-dated-

04.12.2020.pdf

J.TheNHRC’s‘HumanRightsAdvisoryontheRightsofPersonswith

DisabilitiesincontextofCovid-19’dated28September,2020,further

emphasizestheneedtorecognizethespecificneedsofpersonswith

disabilitiesininstitutionsandcallsupontheStatetotakenecessary

stepstocombatCovid-19.TheguidelinesintheAdvisorystate:

“1.Prioritisetestingandpromotepreventivemeasureswithin
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institutions to reduce infection risks by addressing

overcrowding,implementingphysicaldistancingmeasuresfor

residents,modifyingvisitinghours,mandatinguseofprotective

equipment,andimprovinghygieneconditions.

2.Increase the resources ofinstitutions including human

resources and financialresources to implementpreventive

measures.

3.Promote and coordinate the developmentofcommunity

supportnetworks,and ensure the availability ofprotective

materials,equipmentandproducts.

4.Move prisoners with disabilities outofcongested jails/

detentioncentersandprovidethem adequatemedicaltreatment

onanurgentandimmediatebasis.”

CopyoftheNHRC‘HumanRightsAdvisoryontheRightsofPersons

withDisabilitiesincontextofCovid-19’dated28September,2020,is

available

at:https://nhrc.nic.in/sites/default/files/NHRC%20Advisory%20on%20

Disability.pdf

UNAIDSAdvisory,2020

K.TheUNAIDSin2020publishedanAdvisoryonrespondingtoCovid-19,

titled,‘SixConcreteMeasurestoSupportWomenandGirlsinalltheir

diversity in the context of the Covid-19 pandemic’,where it

emphasized thegreaterriskto womenprisoners.Thedocuments

states,

“Women in prison are more susceptible to acquiring the virus

because prisons keep people in confined spaces,with limited

optionsforphysicaldistancing.Prisonpopulationsalreadyhavea

weakerhealthprofilethanthebroadercommunity,andmanyprisons

do notprovide adequate health care.Where prison health-care

servicesareavailable,women,beingaminority,oftenhavepoorer

access,andtheirsex-specificneedsremainlargelyneglected.”

Copyofthe UNAIDS advisorytitled ‘Six Concrete Measures to

SupportWomenandGirlsinalltheirdiversityinthecontextofthe

Covid-19pandemic’isavailableat:

https://www.unaids.org/sites/default/files/media_asset/women-

girls-covid19_en.pdf

Publichealthcentricapproachto guidedecongestionandreleaseof

prisoners

L.Toprotecttherighttolifeoftheprisoninmatesthereisanimminent

needtoadoptahealthcentredapproachthataddressesthepresent

Covidcrisis.ThecriteriasetoutforpurposesofawardingInterim Bail

and Emergency Parole,must be premised on and take into

considerationtheoverallholdingcapacityofprisons,healthrelated

vulnerabilities,comorbidities,disabilitiesincludingphysicaldisability

and mental illness or mental health concerns, belonging to

marginalisedsocialgroups,specialphysiologicalneedsofwomen,

andagerelatedailments.Theexistingapproachofcategorisingunder-

trialprisonersandconvictssolelyonthebasisofthenatureand
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gravityofoffence/punishment,forpurposesofreleaseoninterim bail,

willnotaddresstheemergentsituationtocombatthepandemic.At

this momentofa health emergencythe State willhave to bear

responsibilityfortheprotectionofallprisoners,UTPsandconvicts

from the pandemic,and incarceration as the regularnorm with

prisonersandunder-trialsrequiresreview.Giventhelethalnatureof

thepandemic,andtheunrelentingandpervasivetollthatitistakingon

humanlifeandhealth,itmaynotbeoutofplacetosuggestthat

interim bailoremergencyparoleshouldbethenorm andoughtnotto

bedenied,especiallyifthepersonbelongstoacustodialminority,ora

marginalized orvulnerable group,communityorclass in society,

unless there are strong reasons for a person’s continuing

incarcerationduringthepandemic.Itisurgedthattheadoptionof

suchcriteriatodecongesttheprisonswouldbeinconformitywiththe

letterandspiritoftheguaranteetorightlifeunderArticle21ofthe

IndianConstitution,andshouldguidetheHPC.

M.Thestrain on theStaterun aswellasprivatehospitalsin Delhi

suggeststhattheprison authoritieswould notbeableto ensure

hospitalization ofinmates ifthere is a large-scale spread ofthe

infection,thereby placing a serious doubtoveraccess to and

availability of effective and timely medical attention.In such

circumstancesprisonersoughttobeallowedtoatleastseekthe

comfortandsolaceofbeingwithfamily.

N.TheresponseoftheStatetothepandemic,indealingwithprisoners,

cannotdisregardthedutycastupontheStatetoensurethebest

medicalcareforprisoners,andrapiddecongestionofprisonsisa

prerequisite to the same.Everyprisonerhas a fundamentaland

humanrighttopromptandcomprehensivemedicalcareunderArticle

21oftheConstitution,whichconverselycastsadutyupontheStateto

take allnecessarystepsto provide effective medicalcare.This

constitutionaldutyoftheStateisfurtherreiteratedininternational

covenants,includingtheUnitedNationsRulefortheTreatmentof

Women Prisoners and Non Custodial Measures for Women

Offenders(“TheBangkokRules”)of2011andtheUnitedNations

StandardMinimum RulesfortheTreatmentofPrisoners(“theNelson

Mandela Rules”) of 2015.These Rules have been cited with

affirmationbyjudicialpronouncementsinIndia(Dr.PVVaravaraRao

vsNIA,BombayHighCourtOrderdt.22.02.2021),andalsoincludedby

theMinistryofWomenandChildDevelopmentinitsadvisories,and

maybeusedasaguidinglightinthepresentcircumstances.The

InternationalCovenantonEconomic,SocialandCulturalRights(ICESR)

furtherstatesthatprisonershavearighttothehighestattainable

standardofphysicalandmentalhealth.

The Bangkok Rules are available at:

https://www.ohchr.org/EN/ProfessionalInterest/Pages/BangkokRules.

aspx;

TheNelsonMandelaRulesareavailableat:https://documents-dds-

ny.un.org/doc/UNDOC/GEN/N15/443/41/PDF/N1544341.pdf?OpenEle
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ment;

TheICESRisavailableat:

https://www.ohchr.org/en/professionalinterest/pages/cescr.aspx

Non-discriminationisamandateoftheDisasterManagementAct,2005

O.Prisons as hotspots ofmass contagion with overcrowded and

vulnerable populations,attract the application of the Disaster

ManagementAct(hereinafterDMA),2005,especiallytheprovisions

formitigationaswellasreliefandrescue.Section61ofDMAprohibits

discriminationbyholdingthat‘whileprovidingcompensationandrelief

tothevictimsofdisaster,thereshallbenodiscriminationonthe

ground ofsex,caste,community,descentorreligion’.The 2007

National Disaster Management Guidelines, which provide the

principlesforstatedisastermanagementplan,insistthatsuchplans

mustrecognise:‘thedifferentialneedsofallsectionsofthesociety,

including marginalised groups such as the elderly,pregnantand

lactating mothers,children,physically and mentally challenged

personsetc.Itshouldspecificallyaddresstheconcernsofwomen’(at

page10).

Copy ofthe 2007 NationalDisasterManagementGuidelines is

availableat:https://nidm.gov.in/PDF/guidelines/sdmp.pdf

NationalDisasterManagementPlan,2019

P.The NationalDisasterManagementPlan of2019 outlines critical

guidelineson inclusiveness,including the directionsthatprohibits

discriminationagainstwomen,genderandsexualminorities,Dalits,

tribals,women living with disabilities and religious minorities.

Therefore,thestateplanmustrecognisethedifferentialneedsof

womenandothercustodialminoritiesinprisons.Thedisasterlaw

mustbe read with prison rulesso thatallwomen prisonersare

considered asaclassofmostvulnerablepopulations,along with

personswithphysicalandmentaldisabilities,whodeserverescueand

relief,mitigationandcompensation.Onecompellinginterpretationof

thenon-discriminationprinciplecrystallizedinthedisasterlaw isto

readitasalawthatprohibitsdiscrimination(suchasonthegrounds

ofnationality)andrecognizesthedifferentialneedsofmarginalised

groupsformitigation,reliefandrescueduringadisaster.

CopyoftheNationalDisasterManagementPlanof2019isavailableat:

https://ndma.gov.in/images/policyplan/dmplan/ndmp-2019.pdf

Stateresponsibility-righttolifeofprisonersu/Article21

Q.Therearenumerousjudicialpronouncementswhichrecognizethe

righttohealthandrighttomedicaltreatmentofprisonersasafacetof

therighttolifeunderArticle21.InSunilBatravsDelhiAdministration

(1980)3SCC488,theSupremeCourtofIndiaexplainedtheimportof

‘righttolife’forprisonersbystating:

“Prisonersarepeculiarlyanddoublyhandicapped.Foronething,

mostprisonersbelongtotheweakersegment,inpoverty,literacy,
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socialstationandthelike.Secondly,theprisonhouseisawalled-off

worldwhichisincommunicadoforthehumanworld,withtheresult

thatthebondedinmatesareinvisible,theirvoicesinaudible,their

injusticesunheeded.Soitisimperative,asimplicitinArt.21thatlife

orlibertyshallnotbekeptinsuspendedanimationorcongealedinto

animalexistencewithoutthefresheningflowofair,procedure.'The

meaningof'life'givenbyFieldJ.,approvedinKharakSingh'and

ManekaGandhibearsexception:

Somethingmorethanmereanimalexistence.Theinhibition

againstits deprivation extended to allthose limbs and

faculties by which life is enjoyed.The provision equally

prohibitsthemutilationofthebodybytheamputationofan

arm,orleg,ortheputtingoutofaneye,orthedestructionof

any other organ of the body through which the soul

communicateswiththeouterworldTherefore,insideprisons

arepersonsandtheirpersonhood,ifcrippledbylaw-keepers

turninglaw-breakers,shallbeforbiddenbytheWritofthis

Courtfrom suchwrongdoing.Fairprocedure,indealingwith

prisoners,therefor,callsforanotherdimensionsofaccessto

law-provision,withineasyreach,ofthelawwhichlimitsliberty

to personswho areprevented from moving outofprison

gates.”

R.TheonusontheStatetoprotectandprovideforthelifeofjailinmates,

inthecontextofunder-trialprisoners,wasrecentlyunderscoredbythe

SupremeCourtinitsjudgmentandorderdated28.04.2021inthecase

ofKeralaUnionofWorkingJournalistsvsUnionofIndia&Ors.,where

theApexCourtreiteratedthat:

“The most precious fundamentalright to life unconditionally

embracesevenanundertrial.”

5.TheundersignedurgetheHighPoweredCommitteetotaketheabove

factorsintoconsiderationandpassappropriateordersfor:

i)IdentificationofUnderTrialPrisoners(UTPs)andconvictstobe

releasedonInterim Bail/EmergencyParoletoensureimmediate

decongestion ofprisons to atleast50% percentcapacityand

protectionoftheRighttoLifeunderArticle21oftheconstitutionof

India;and

ii)Thereleaseofwomen UTPsand Convictson Interim Bail/

EmergencyParole.

YoursSincerely,

Adv.VrindaGrover

Dr.PratikshaBaxi,AssociateProfessor,CentrefortheStudyofLaw and

Governance,JawaharlalNehruUniversity,NewDelhi
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SarojiniNadimpally,FormerMember,ExpertCommittee byNHRC on

“ImpactofCOVID19Pandemiconhumanrightsandfutureresponse”,&

Founder,SamaResourceGroupforWomenandHealth

AdvocatesSoutikBanerjee,DevikaTulsiani,MannatTipnis

Copyto:

1.Hon’bleMr.JusticeS.Mridul

Chairman

DelhiHighCourtLegalServicesCommittee

2.Hon’bleMs.AnuGroverBaliga

Secretary

DelhiHighCourtLegalServicesCommittee

3.Mr.B.S.Bhalla,

PrincipalSecretary(Home)

GNCTD

4.Mr.SandeepGoel

DirectorGeneral(Prisons)

5.Hon’bleShriKanwalJeetArora

MemberSecretary

DelhiStateLegalServicesAuthority
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